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BEFORE THE HON'BLE Il
ADDITIONAL FAMILY COURT,
CHENNAI
HMOP No.4591 of 2025
Mrs.R.IYSWARIYAH ...Petitioner
-Versus-

Mr.R.PURUSHOTHMAN

.. Respondent
To Respondent
Mr.R.PURUSHOTHMAN
Son of Mr.Ratnakumaran,
No.18F, 1-Elite, 7th Street,
Astalakshmi Nagar,
Alapakkam, Chennai — 600116.
Please take notice that the petitioner
filed a divorce case against you
under HMOP No0.4591/2025 and
the HON'BLE Il ADDITIONAL FAMILY
COURT, CHENNAI directed you to
appear either in person or through
pleader on 24.02.2026 at 10.30 a.m.
Failing which the above application
may be decided in your absence on
merits.

R.IYSWARIYAH

Petitioner

5-2-2026
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ENROLMENT NOTICE

After Ten Days of the publication of
this notice and with Three Months
thereafter, 1, A. ARAVIND, S/o.
ANTONY MUTHU, Age 60 Years,
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04 Lﬂuueulﬂ 2026 am@j Jg,sm_Qu,m[g @Iu!s@ﬂﬂl‘l!séﬂ BW FmLL§de) ufley QeiwiulLg.

6@as TGl Qaiuiul () vyamsiu@SsILLPeerg.
@g,s\i'l_l_nmn&m e : MG\)NM@ slabasde Hejme - Goea. anensimgsd Qupiul L wppib Heuigd Qeiwiul L yanias - @heme. srensm®
el Heeneuullso o_een Lsniaer - Gedeney.
saflunen syevdlae wpyib QuIniyE Syféma

Permanently ~ Residing At 88/15,
31/12/2025 30/09/2025 31112/2024 3112/2025 | 3112/2024 | 31/03/2025 Thangam Flats, Patel Road, Perambur,
BbS ©eBs a5 a5 a5 a5 Chennai. Tamil Nadu 600011. Intend
3 orgEssT | WHEOSW whmsu §Cs swrghiast | whmsu B 0] having my enrolment as an advocate
efleurriiser 3 WrGRIGST 3 LrgEHT 9 LrgEH moved before The Bar Council of
(serflsma (serflbma (senflams (senflsms (senlams (senlléens Tamil Nadu and Puducherry, Bar
Qsiwngg) Qsiwungg) Qeiungg) Qeiwngg) Qsiungs)) Qsiisg)) Council Buildings, High Court Campus,
1. (2) Qeweoun@asr ppeold euHwRETD Chennai- 600 104.
2. () @s7 auonenid 33.67 34.38 33.79 102.38 1318 144.62 Those who have any valid objections
3. Qunss auguwrensd (1+2) 3367 3438 3379 102.38 11318 144562 may notify the same to the Bar council
within 10 days.
4. Qseveflamid
A. ARAVIND
epevgels QuinmL s 2 LGWs Cleeey
QUTSS8560 LnkiE Cansipse
apeniQuinmeflsit s7é@aefled wnHrseT
2ol Qoeveflamb 747 7.01 718 2073 2006 26.36 SAHUL HAMEED, simg
B8 Qeeoey 003 001 008 009 052 052 Quuwi:Ummar, Gpps
Ggiiimed 0.08 0.08 0.14 0.24 0.36 0.50 Gg,é]:14/04/1 969 (ngj’g’
851 Qseveend 127 8.23 7.70 29.02 27.81 36.82 oerfi Chennai, Tamilnadu)
Qurss Qseoayse 18.85 15.33 15.70 50.08 48.74 64.20 reSIdlng at N035/22,
4. aufl wHmID eNeSevnssmen 14.82 19.05 18.09 52.30 64.43 80.42 3 ¢
QUL s@s6E (e LD/ (Beiyitb) (3-4) Kannapiran Kovil Street,
5. 9 defevssnen QUL e - - Erunkencherry,
6. ufles(s; e eomutd/(meiL_ib (4-5) 14.82 19.05 18.09 5230 64.43 80.42 Kodungaiyur, Chennai,
7. aufl Qeevayssn Tamilnadu-600118 ereorp
BLOy aufl 3.80 4.35 5.00 14.40 15,00 20.00 oaufluilsy udlé@ o Brer Gevfl
BLOy aufl o Qruwinr Lg - phosu w6 (2.22) 273 SHAHUL HAMEED U
Qs aufl Qeeoaysen 380 435 5.00 1440 1278 273 eTemI HemLpda LS EeT.
8. srvsdparer Qgmmb QswsoLm@safle 11.02 14.70 13.09 37.90 51.65 57.69
B o/ (peiyL ) (6-7) SAHUL HAMEED
9. Amissriur L Qeweur@aafs @mbs
SN/ (BeipL_1b) ENROLLMENT NOTICE
10. fpssuuc L Qewsur@sepésne After 10 days of the publication of
aufl Qeeveyser this notice and within three
1. Poissuur L Qewdun@Gaefle @ months there after,
eonub/(BeisLtb) (uflsg e (10 - 11) I, P.Rajasekhar Reddy,
12. snavsSipanen eonis/(peipib) (8+11) 102 1470 1309 37.90 5165 57.69 Slo.P.Ramana Reddy, Aged 43 years
3 o - o permanently residing at Plot No.
- Bov cifiaier aiguonant, fay aiguorer 17/7, Flat Number 2, Sai Balaji
a(i) oomud Syeoeg) BeisLS8HE wHIeUEL Apartments, 12th Street, Tansi
UBSBILLTS QuTEL 6T Nagar, Velachery, Chennai-
(il) QurL_sst Qzm_iuner aumwran aufl, Sigi 600042. Intend having my
LI SIOVE) By SHNE LDIEIDMSL enrolment as an Advocate
LGSSILLTSS) moved before the Bar Council of
D) eonui> sisdovs) peisL 58HE wpieevsL Tamilnadu, Bar Council Building,
LESSILLTS QUL BT High Court Campus, Chennai -
(ii) QunL_sst Qzm_iuner aumwran aufl, Sigi 104 Those who t_\ave any valid
oOnLb SieeE) BASLESHE LpRImAL objection may notice the same to
LOEBILL IS the bar council within 10days.
Qunsgs @ar eflfleunss eumwremd,
Bar eumwnen eufl ENROLMENT NOTICE
14. Quiss @1 effeuner aumLoned/ (Beiplib), 11.02 1470 13.09 37.90 51.65 57.69 After 10 days of the publication of
By augpronan aufl (13+14) this notice and within three months
15. Qegussiiul L swuriE wpeosad 540.00 540.00 540.00 540.00 540.00 540.00 there after I, SATHYA JOTHI M. D/o.
(wpawdiy: pa@earsmmyb ¢.10/-) MAGENDIREN A, Aged 23 years, No.
16.9@ uniE sbuTESwD (@.)(uELTBAmb oede) 29, Arumuganar Street, Anna Nagar,
SlgliumL 020 027 0.24 0.70 0.9 107 Tirupattur, Tirupathur, PO: Tirupattur,
uedpbss DIST: Tirupattur, Tamil Nadu - 635601.
@y Intend having my enrolment as an
1. 31 yebur 20256 Pubs yhanen G A )y el (@euned Ul Qaiuiuc () o4 Aureufl, 2026 ey advocate moved before the Bar Council

of Tamil Nadu, Bar council Buildings,
High Court Campus Chennai- 104.
Those who have any valid objections
may, notify the same to the Bar Council
within 10 days.

SATHYA JOTHI M

(- wcesds) ENROLLMENT NOTICE
efleurriger 31 umhl:li, 2025 31 umhl:m, 2024 31 mlrr';f't, 2025 After ten days of the publication of
CL] CL] Ll this notice and within three months
SyevSlaer thereafter |, MOHANASUNDARAM
BLUIY SIS Syeivlasr P, S/o. Palani, aged 27 years, No.
Qenss), opmen HNIb Swmedlse 069 107 093 55, MARIYAMMAN KOIL STREET,
OGRS 92.50 110.95 10546 KUDISAIPALAYAM VILLAGE,
857 LI 260605 Speivdsen 244 240 172 KATTUSIVIRI  POST, TINDIVANAM
95.63 1144 108.11 TALUK, VILLUPURAM DISTRICT -604
207 Intend having my enrollment as
By spevlaer an Advocate moved before the Bar
Qurssb wHnibd ArTsssHnE Sevewmunsiz 183811 1849.80 184088 Council Of Tamil Nadu Bar Council
| @51 pLriy sypevdss 69.70 50.93 78.99 Building, High Court Campus,
190781 190073 191987 Chennai - 600104.
Those who have any valid objections
Qurgsis - sysivdlaer 2,003.44 2,015.15 2,027.98 may notify the same to the Bar
&1 b Qumitiyser Council Within 10 days.
o MOHANASUNDARAM P
Ui apeoseid 540.00 540.00 540.00 ST AT Sigeos,
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ANNEXURE - C

MANSI FINANCE (CHENNAI) LTD,
Registered office at No.45A/10, Barnaby Road, Kilpauk, Chennai — 600 010,

Notice is hereby given that pursuant to SEBI Circular, SEBI/HO/MIRSD/DOS3/CIR/P/2018/139,
Dated 6th November 2018 and SEBI Circular SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97,
dated 2nd July, 2025, a request has been received by the Company from Name of Proposed
Transferee Mr. ABHISHEK.M (Aadhar No.4590 3614 3477), S/o Mahesh Kumar, aged about
39 Years, residing at Tower No.19, North Tower Apartment, 5th Floor, Flat No.504, 4,5,6,7,
Stephenson Road, Binny Mills, Perambur, Chennai — 600 012,to transfer the below mentioned

- afiwgigri securities held in the name of the Security holders as detailed below, to his name. These
Am.  Npanbwg sedi, 5/Qu. securities were claimed to have been purchased by him and could not be transferred in his
9.8 ev60m,  eTITLIGUIT BB favour,
10.03.1979 GzHwsiim Guhuig
afeonssBed NpBECssH. it ’ ; ;
gﬁf% s gﬁ’&%’fwﬁ; gﬂ’:g’; SNo | FolioNo | Name of Share holder Dist Nos. No of Shares
N PO Fhici 1| 00000265 | Sarda Kumi 03262801 - 03287800 | 5000
2 $grey  OpUfs@onm  Ceustorg - -
0 Brés6 ClewigleGastt. Guobug 2 | 00000266 | Lolita Kumari 032687801 - 03292800 5000
wenieebt Bz 616U (H&Cae b
g{;g’“‘."“’“. Bopsre  @bs 3| 00000267 | Renuka Devi 03292801 - 03297800 5000
U sewvt. 15 BIL&EmHé @ 6T
s M j -
Can s gaieasBe 4 | 00000240 | Ravi Kumar 03157801 - 03162800 | 5000
Crfled opearns BBISEHEOLI -
oy Gouspameow wssl 5 | 00000239 | Sobhagmalji Kumavat | 03152801 - 03157800 | 5000
gmf‘fﬂwwéﬂ- SeunIbLLESSed Any person who has claim in respect of the mentioned securities, should lodge such claim with
gﬁmffa;]‘*mﬁ%'l;@@@g‘““”‘t”” the company at its registered office within the 30 days from this date along with appropriate
S50

Opulsstu@ib setuemng Simflwejb.
. G.opanbins send,
DEIFTTT

documentary evidence thereof in support of such claim, else the company will proceed to
transfer the securities in favour of Mr. ABHISHEK.M without any further intimation.

Place : Chennai MANSI FINANCE (CHENNAL) LTD
Date : 03/02/2026
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IN THE HON’BLE TAMIL NADU STATE
CONSUMER DISPUTES REDRESSAL
COMMISSION, CHENNAI
E.A. No.: 33 of 2025
IN
C.C.No.116 OF 2016

1.Mrs. K.V. Sreerekha,

Wife of Mr. K.R. Binumon,

No. 6/3023, LIC Flats,

Jeevan Bima Nagar, Anna Nagar
West Extension,

Chennai— 600 101.

2.Mr. K.R. BINUMON

No. 6/3023, LIC Flats,

Jeevan Bima Nagar,

Anna Nagar West Extension,

Chennai—600 101.
...Decree Holders/Complainants
-//Versus//-

S & P FOUNDATION PRIVATE
LIMITED, Represented by its
Managing Director,
Mr. S. Prabhakar,
No. 7, 4th Floor, City Towers,
3rd Cross Street, Kasturba Nagar,
Adyar, Chennai-600020.
...Judgment Debtor/
Opposite Party
SUB: Notice to the Sole
Respondents of the above
mentioned case - Reg.
1.Thisis to inform you that the above
mentioned case came up for hearing
before the Hon’ble Tamil Nadu
State Consumer Disputes Redressal
Commission on 19.12.2025,
wherein the Hon’ble Chairman and
Members were pleased to direct,
issuance of private notice to the
Respondent, and the matter was
adjourned to 22.01.2026. Pursuant
thereto, the said private notice was
issued. However, the same was
returned with the endorsement
“Left”, and therefore, service could
not be completed.
2 Thereafter, when the matter was
taken up for hearing on 22.01.2026,
the Hon’ble Chairman and Members
of the Hon’ble Commission were
pleased to permit issuance of
notice to the Respondent through
substituted service. Hence, this
notice is being issued in compliance
with the said order.
3You are hereby requested to
appear either in person or through
counsel before the Hon’ble Tamil
Nadu State Consumer Disputes
Redressal Commission on
23.02.2026 at 10.30 A.M., or soon
thereafter. In the event of your non-
appearance, the matter shall be
taken up and decided on merits in
your absence.
S. HAJA MOHIDEEN GISTHI
Counsel For Decree Holder
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BEFORE THE DISTRICT CONSUMER
DISPUTES REDRESSAL COMMISSION
AT KRISHNAGIRI
E.P. No. 10 of 2025
in
RBT/C.C. No. 20 of 2024
(DCDRF, CHENNAI (NORTH) —
C.C. No. 99 of 2022)

P. Divya Raj
Kavitha Nivas Apartment,
Pachiyyapas College Hostel Road,
Chetpet, Chennai—600 031

... Decree Holder /Complainant

Versus

1. FIIT JEE Ltd.,
Represented by its Chairman,
FIIT JEE House, 29-A, Kalu Sarai,
Sarvapriya Vihar,

New Delhi— 110016 & 2 others
... Judgement Debtors/
Opposite Parties
NOTICE
To,

Vice President, Mr. Samrat Sinha,
FIIT JEE, No. 2, FIIT JEE Towers,
First Lane, Nungambakkam

High Road, Nungambakkam,

Chennai - 600 034

(Judgement Debtor 2/2nd Opposite
Party

Sir,

Sub: EA No. 10 of 2025 in RBT/C.C.
No. 20 of 2024 — District Consumer
Disputes Redressal Commission at
Krishnagiri — reg.
Kindly take notice that the above
Execution Application in EA. No. 10 of
2025 in RBT/C.C. No. 20 of 2024 filed
by the Decree Holder /Complainant
before the Hon'ble District Consumer
Disputes Redressal Commission at
Krishnagiri. The above case came
up before the Hon'ble District
Commission on 08.01.2026, and
the Hon’ble Distict Commission
was pleased to order notice to you
returnable by 12.02.2026. Hence,
kindly be present before the Hon'ble
District Commission at Krishnagiri,
either in person or through a
pleader on that day at 10.30 AM
failing which please note that the
above matter will be heard and
disposed of in your absence.
P. MATHIVEL.,
Counsel For The Decree Holder
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